
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAO B ECH 

AT HYDERAB AD 

O.A. 195/92. 	 Dt. of Decision 	30-1-95. 

M. Ran ash Babu 	 .. Applicant. 

Vs 

Works Manager, 
Engineering Workshthp, 
Lallaguda, Secunderabad. .. Respondent. 

Mr. B. 	Tharkam 

Mr. J.R.Gopal 	Rao, SC for Rlys. 

Counsel for the Applicant 

Counsel for the Respondent 

C OR AM 

THE HDN'BLE SHRI A.U. HARIDASAN 	MEMBER (JUDL.) 

THEHON'BLE SHRI A.B. GORTHI 	MEMBER (ADMN.) 

jAs per Hon'ble Shri A.U.Haridasan, Member (Jufl.) 

None for the applicant. Shri J.R.Gopal Rao, 

learned counsel for the respondents. None was present 

for the applicant on sevral previous occasions also. 

Hence the application is dismissed for default and n 	&_— 

leaving the parties to bear their own 

c OS t 5. 

(A.o. GOHI) 	 (A S k]. HARIDASAN) 
rIEMBER(AOI51N.) 	 MEMBER(JUDL.) 

Daterl 	The 30th January 1995. 	TD7- 	isIwtt5) 

(Dictated in Open Court) 

spr 



Copy to:- 

Works Nangr, Enginnaring Workshop, La11agud, Scundrabad. 

Una copy to Sri. 8.Th2rkam, advocate, 1-10.-24,4shokn2gar, Hyd. 

One copy to Sri. J.R.Gopala Rao, SC for R1ys, CAT, Hyd. 

One copy to Library, CMI, Hyd. 

One span copy. 
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TYPED BY 	 COMP4REDEY 

CHECKED BY 	 APPRO\JEJ BY 

IN THE CENTRAL ADMINI2TRATIUE TRIDu L 
HYDERAPD BENCH 	 - 

THE HDN'BLE NReA.J.HARIO,CtSAN 	NEMBER(:) 

AND 

THE HUN'BLE MRR.B.GORTHI 

DATED: 

ilRR/JUDGENENT. QE- 	, 	 - 

N 

D.A.NE. 	H 

Adjtted and Intrjm directions 
iss\ied 

A11wed 
UI 

• Dispsed of with Directibns• 

•• Pism\ssod 	 • 

• 	• Ris i\sedas withdrawn 

Djsmissad for Default. 

Rai;e\ted/Crdered 

Jder as to costs. 	• 

YLKR 




